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MR. A, SATHATH KWN, 3M: 

The applicant prays for quashing of, the charge_sheet 

dated 04.03. 1997 in respect of the posssion of Railway 

property, on the ground that a criminal prostion is also 

pending in the Court of SDJM(Howrah) under section 3( 

of the Railway Property (Unlawful POSSCSSIOn Act). As per 

Government of India O.M.'s dated o7.061955 and 04.09. 194 

prosecuon should preced 	departn rrtal roceeding. 

In the present cCse the applicant is prosecuted in a Criminal 

Court and is also proceeded with by way of departmental  

proceedings, The Ld. Counsel for the applicant and the 
4d. 

respondents are not in a position to give Correct status 

of the criminal proceedings and the departmental proceedings 

as on to-day. Urer these Circumstances, we are of the 

considered view that the departmental proceedings should be 
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kept. in abeyanze till the disposal of the criniinal case 

sire the charge ggainst the applicant in the criminal 

proceedings and the departmental proceedings are in re srect 

of tho sane imident. 

2.6 	I,n view of the thove order, rthing survives in this 

O.A. and ti sane is disposed of as stated above, 

3. No order as to COStS. 
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